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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

LUCKNOW CIRCUIT BENCH 

Registration T*A,. N o .1153 of 1987(L)

(VI.P. N o ,242O of 198 3)

Stmeet Kumar ........  Applicant

Versus

Union of India & Others........  Respondents

Hon.Mr.Justice U.C-Srivastava, V .C .

Hon. Mr. A.B^Gorthi, Mgnber (A)_______

(By Hon .Mr. Jijstice U^C^S rivastava, V^C,)

)

The applicant was working in K-G's Medical

College, Lucknow, in pursutoce of the advertisement:'*'

!
for the recruitment of Para Medical Staff required 

for P&T Dispensaries in U,P^ designated as Med.ical 

Store Keeper, the applicant applied for the Scune 

through his Department as he was fulZfilling. all the 

requisite qualifications. The applicant alongvath 

others was also called for;, interview on 11 ,11 .80 .

He appeared in the interview. Thereafter he was also 

medically examined. He sxibmitted the atrtested copies 

of his testimonials and mark^'sheets from High School 

to M*A- on 2 9 ,6 .8 1 . Thereafter; he made enquiries
•V-

about the fate of his appointmait fran the Opposite 

Parties 2 and 3. He was informed that the matter 

is under process and he shall be communicated about 

the appointment in due course. Again the applicant 

submitted a letter dated 10 .6 .82 to opposite party■

N o .2 and in reply to that letter he was infouned 

vide letter dated. 19 ,7 .82 that he could not be 

located by the police at the address given by him
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in the attestation form and as such police 

verification could not be done. The applicant replied 

that .his house is situated within the j urisdiction 

of Wazirgan'j, Lucknov^. Thereafter the appointment

letter was *issued and the applicant was directed to 

report for duty to the Medical Officer-in-Charge P & T 

Dispen.sary-ill, Mahanagar/-^ucknow within 15 days 

vide letter da'ted 5 .1 0 .8 2 . The letter clearly 

directed that the applicant is h e r ^y  offered 

provisional ̂ ^appointment as Medical Store Keqper. He 

should clearly understand that his appointment is 

purely temporary and will not confer upon him any right 

for permanent absorption -in the Department. His

permanent absorption will d ^en d  upon the availabili'Cy”

of the vacancy and also of satisfactory record of

service. Thereafter the applicant was relieved from

the K .G 's  Me^'car College, Lucknow and was instructed
was

to fill six copies of the charge report and/directed 

to s\±imit four, copies to the Medical Officer-in-Charge. 

and keep two copies with him, „It  was accordingly 

done but the_̂  Medical Officer-in-Charge declined to 

a c c ^ t  the charge' report saying that he has been 

instructed verbally by the Divisional Engineer, 

Telecommunication, respondent N o .5̂  to al] a-J him toK.

join his duties without obtaining his permission.

The applicant met the General Manager and submitted

an application dated 16 .10.82 mentioning that Medical

Officer-in-Charge declined to accept the charge report

and permit-fesS- him to join* his duties as per appointment 

He also submitted a copy of the charge report on

16 .1 0 .8 2 . The General bfinager assured that he will 

ICO. into the .atter . Thereafter, he .e t  the

r
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General Manager nijjTiber of, times but to no effect. He 

was then compelled to give notice on 22 .3 ,8 3  but no 

reply to the same was given by the respondents although 

out o f . six, five candidates were ̂ selected alongvJith him 

and the applicant was made to leave the job from the K^G's 

Medical College, Luckn*9w but he was not given the job.
■*

2 . '-In the Coxmter affidavit it  has been stated

that a some sĵ iort of ejqslanation or lame excuse on the 

part of the Govt, has also been made, At the same time,
-  * 

it has been pleaded that as a result of the policy of the 

Govt, there-was Jil'Visionalization and the P&T Dispensaries 

including Store Keepers were divisionalised and ceased 

to be a circle cadre staff, as a result of which Para 

Medical Staff came m der the administr-ati've control ofI/ < 
the LucknovJ instead of G,M..T^ U*P,.Circle Lucknovv’ .

Undoubtedly, he was offered appointment but in view of

the fact that due to the divisionalization of the

para Medical Staff, the D ,E ,T* Lucknow having become
I

the controlling and appointing authority was duty bound

to satisfy himself about the correctness of the formalities. 

After completion of fom alities, the applicant was directed
I

' by the D.E»T- Lucknow vide.letter dated 10 .5 .83  on his

two known addresses to report for duty in the office 

of the P&T Dispensary I I I , Mahanagar, Lucknow. The 

j applicant did not join. The police verification report

: was delayed because he could not give his complete address

and that is why he could not be appointed alongwith other 

five candidates. Consequent upon the formation of a
i

separate Department of Posts it  was decided that the P&T 

Dispensaries located in U,P» Circle may be transferred to 

the charge of the Postal Wing, accordingly, the P&T 

^  Dispensaries located at Lucknow were transferred to the^

T
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charge of Director ^Postal'Services, Lucknow w .e .f .

7 .6 .85^  vide letter dated 1 2 .6 .8 5 . Under the changed 

circumstances/ the respondents are not having any control
j

over the trSiT located in the U^P^.Circle Lucknow but due to 

the lapse o f  the Govt, the ^p lican t  should not be made 

to.suffer and he should not be penalised. In the case 

of State of Maharashtra Vs. J.A^Karan^ikar 1989 SCC (Supp). 

393 it has been held that the employee should not be 

made to suffer for the lapse of the Govt. The appliant 

was given appointment in the year 1982 and the bifurcation 

of the Department took place in the year 1985. It  is only 

an internal matter of the Department. The respondents- 

are bound to give appointment to the ejjplicant. The 

applicant should not be subjected' to suffer for the lapse 

of the Department. with these observations, the 

application is allo\^?ed^the respondents are directed to ^  

give appointment to the applicant from the date on which 

five other candidates were selected alorgwith him. But 

the applicant shall not get any salary for the above 

period. Let the conpliance be done within one month 

from the date of communication of this order.

Vice Chairman

Dated the 2nd July, 1991,

RKM

•V.
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I have this day of 198 examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper Correspond with the general index, that they bear Court-fee stamps 
of the aggregate value of Rs. that all order c have been carried out, and that the record is complete and 

in order up to the date of the certificate

Date.
Munsarim

Clerk
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in the Eon’ lDle Higli Oourt of Judicature at ^llalial^acs» 

Sitting at Iucknov7,

of 1983^

,Suneet Kumar

Versus

Union of India and others

, ,  .petitioner.

• • • Oppo si t e-parti es

31.
Qi0» Description Safee Ho# -^nnexure.

U

*•

Writ Petition w i t h  court ites# 1-^6 , msr

2. i^ffi davit ^7— 8

3 ,

•

i 8 i ^  Gopy of letter dated 
19 ,7 .82  seat "by 0 .P .2  to 
to the petitioner, informing 
that he could not he located 
at the address given,«^-”4 ^  , 
0^. Police verification#

9-m 1

4. Copy of reply to ahove dt, 

22 .7 ,82  hy petitioner.

10 2

5. photostate copy of appoint- 
mesat letter dated 5,10#82 
directing the petitioner to 

tafee over charge.

11 3

6 . GOi^y of letter dated 16 , 10 ,8  2 12 .. 4

7 . copy of charge report 13 5

8̂ , Gopy of letter ds.ted 2 , ll,r82 1 4 • 6

9,. Copy of letter dated 1#12,82 15 7

10 • Copy of notice dated 22 ,3 ,83 l6 8

11* Gopy of' letter dated 27#4,83 17 9

1 2 . Vakalatnajna 18 -

... ... -  4

-

mteclj May L) , 1983. (¥ed
^cwooate 

Counsel for petitioner.



In the Hon’ ble High Court of Judicatiare 

at Allahabad sitting at Lueknqj

of '83

ENT> P U P F ^ S

 ̂ Suneet Kumar S/o Rishi Kesh Bajaj, Peimanent R/o 18/1, 

Labour Colony, Govind Nagar, Kanpur at present residing 

at House No* 101, Ganga Prasad Road, Molvi Ganj , Luoknow.

.................. .......... Petitioner

Versus

1 . Union of India through the Secretary to Govt. Ministry 

of Post and Telegraph (Telecommunioation) New'Delhi

2 . The General Manager, TelecGOimanication, U .P , Circle, 

Hazratgan;), Lucknow.

3. Asstt. Director, Telecommunication (P .P .)  U .P.Circle, 

Lucknow.

4 . Medical Officer Incharge, P & T Dispensary I I I  Mahanagar, 

Lucknow,

5. Divisional Engineer, Telegraph, Lucknow. -

..............................  Opposite Parties. ^

Petition under Article 226 of the Constitution of India

The Petition-^r most humbly and respectfully-submits

as under ill

i, v.i

1 . That the opposite party No.2 vide advertisgnent

t / ■ ' "f.
I0..2/79 advertised for the recruitment of Para Medical staff 

fequired  for P & T Dispensaries in U .P . The post was

5 designated as Medical Store Keeper. The posts were six in 

number.

-contd. 2
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2. That the petitioner ^ h o  fu lfills  all the qualifi- 

eations for the said post applied for one of the said posts 

and vide registered letter No.REGTT/P & ® I> isp ./H /6  dated 

2 4 .IGO8 0 , the opposite party infoiSQed the petitioner along 

with other candidates to appear for interview at 11.00 A.M. 

on I I . I I 0I98©. His interview Roll Number was U .P .- 4/79.

The petitioner appeared in the interview and then he was. 

inforifled by the Opposite Pairty 1 0 o2 vide letter No*Staff/ ;

II92-ES/8 dt. 6 .12 .80  to appear for medical examination 
>■

and the petitioner appeared for his medical examination before 

the I5r. Chief Medical Officer, Kanpur as required in this 

letter.

3 . That the petitioner had submitted the attested copies
I

of his testimonials and marlcsheets High School to M ,A. 

on 29.6.1981 to the Opposite Party Mo.2 as als.o required by 

him in the above letter dated 6 , 1 2 . 1980 .
I

4 . That after the medical examination when the petiirioner 

did not get any ecsnmunication from the Opposite Party N'o.2 & 3 

then he made enquiries about the fate of his appointment

from the Opposite Parties No .2 and 3. The Petitioner was 

infonned that matter is under process and he shall be communi- 

cated about the appointment in due courset

5o That when nothing was heard by the petitioner then 

on 10 .6 .82  he submitted a letter to the Opposite Party N o .2 

and in reply to this letter, the Opposite Parties N o .2 and 3 

informed the petitioner vide l e t t e r  No.Staff/1192-iIS/8 

/ " ’X ,  dt, 19.70  82 that the petitioner could not be locatet by 

■^^^the Police Authorities at the address given by him in the

Vattestation foim as such police verification ooald not be done- 

true eopy of this letter is filed herwlttf aa Annexure 1.

petitioner replied the same by^his letter dated 22.7 .8 2 , 

a true copy which is filed herfesith as annexure 2 , in which 

he infouned that his hoose falls within P.S.Wazirganj ,Iaoknow„

. .3 I
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6 e That after completing all the feimalities the petitioner 

was isswed an appointment letter by Opposite Paiijj I o .2  in 

which he wag directed to report himself for diaty to the Medical 

Officer Incharge, P & T Bispensarj - I I I ,  Mahanagar, Lacknow, 

within 15 days vide letter dated 5.1© .82, a photostat of 

which is enclosed herewith as annexiare 3 .

7 . That it is submitted that at the time, the petitioner 

submitted his application for appointment on the post of

. Medical Store Keeper in persuanceto advertisement published 

t)y Opposite Painty ¥o ,2 , the petitioner was working in K .& ’ s . 

Medical College, Lucknow and he applied for the above post 

through his department®

8 . That after being relieved from K .0 ‘ s. Medical College
£

Lucknow ttie petitioner went to the office of ©pposite Party 

No*2 oiy 16*10.1982 to enquire about the location of the

Dispensary, then there he was given six copies of charge report
i , ,

. X  instructed to fill  the same and su1)mit four copies

to the Medical Officer incharge (pposite Party No«4 and*keep 

^  copies with him. The petitioner filled six copies of charge

report and went to Dispensary and submitted four copies of 

charge report to Medical Officer Incharge C^posite Party No.4 . 

3?he petitioner was surprised when the Medical Officer Incharge 

Opposite Party No.4 declined to accept the charge report frcan 

the petitioner saying that she has been instructed verbally by 

the Divisional Engineer Telegraph Opposite Party Ho . 5 not to 

^'accept the charge report from the petitioner and allow him to
> -A .
,'^^ioin duty without obtaining his permission. Immediately there- 

r^after the petitioner went to General^^anagar Opposite Party No.2 

-^^®t iiim and submitted an application dated 16 .10 .82  mentioning 

medical Officer Incharge Opposite Party Uo.4 declined

I
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to accept tke charge report and permit him to ;join his duties 

as per appointment letter annexare 3 . The petitioner also 

siabmitted a eopj of the charge report along with his application 

dated 16,10.82 to him, a true copy of this application is 

enclosed herewith as annexure 4 and a true'copy of the charge 

report is filed herewith as annexwre 5. The General Manager 

assured the petitioner to look into the matter himself and 

communicate the petitioner very soon in the matter.

That thereafter the petitioner met the General Manager 

several times'but to no effect . On the last occasion the General 

Manager instructed the'petitioner to meet the Director Telecomm- 

unication (Gentral) Liacknow in the matter as such the petitioner 

also met with him on 2 .11 .82  and submitted him an application, 

a true copy of which is filed herewith as annexure 6 . When 

nothing was heard by the petitioner, he again met the General 

Manager Opposite Party No.2 , submitted an application dated

1 .12 .82  and requested him to decide the matter of the
I

petitioner at an early date, a true copy of this application 

dated 1 .12 .82  is filed herewith as annexure 7 .

10. That unfortunately when the petitioner did not hear 

any thing from the Opposite Parties th%n;2on 2 2 . 3.83  he sent a 

notice dated 22 .3 .83  to the General Manager Opposite Party No . 2 

registered p o st '^ .D . which was received by him on 24*3.83 , a 

true copy of this notice is also filed herewith as annexure 8 but

Opposite Party I o .2  did riot reply the same as well. The 

^Iso^ubmitted an application dated 27!*4 . 83 to

names of other five candidates who were selected>

oUi,

^ ^ - t h e  post of Medical store Keeper alongwith the petitioner 

>>but that too was not replied by the %>posite Party N o .2 , a

true copy of this letter dated 27 .4 .83  is filed herewith as 

annexure 9 .

• • • .  5
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11. That it is submitted that since the petitioner 

appeared in the interTiew, was selected therein, and an 

appointment letter was issued to him directing him to take over 

the. charge of the post, he acquired a valuable right for the 

said post and the denial of the opposite parties allowing him to 

j’ oin on the post in question is malafide arbitrary and for some 

extraneous considerations®

12. That it is also su^i'feted that since after the 

communication vide letter dated 5 .10 .82  annexure 3 ; the 

petitioner left his 30b from the K .0 's .  Medical College, Lucknow, 

and it is most unjust, improper and malafide to deny him the 

post on which he was selected and directed to take charge.

1 3 . That it is also submitted that out of the candidates 

who applied for the post in question, six candidates including 

the petitioner were selected and out of six, five have been 

posted by the opposite parties in different P & T Dispensaries

and to denybhe petitioner the same bgnefitiis a s h ^ r  

discrimination amongst the persons similarly situate.

14. That in the aforesaid circumstances having no 

alternative effective and efficatious remedy, the petitioner

"this writ petition amongst others on the following grounds>

N D S
^  ,* 'C* y --'

(a), Because the opposite parties acted arbitrarily,

malafide and in sheer abuse of their executive power in denying
Y Jk t/

the petitioner/his postiag as mentioned in̂ lf letter dated 5 . 1 0 .S 2 

annexure^ 3 .

N.
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(b) Because tke action of the opposite parties in 

denying tke petitioner to join on the post oiR which he v/as 

selected and appointed is discriminatory and hit by Articles U  

and 16 of the Constitution of India particularly when out of 

six selected candidates, five have been appointed by opposite

parties by allowing than to join on the posts,

i t ‘ ■ ■ 
(e) Becfuse the action of the opposite parties in denying

to join' the duties has caused swbsbantial injury to the

petitioner. ;

(d) Because the appointment having been made in persuance 

of the rules and as provided, the same could not be rendered 

invalid by any action,

'■ 'M ' , ; ■

(e) Because the action of the opposite parties in denying 

the petitioner to join on his post is obviously wrong and

for extraneous considerations and abuse of executive powers;* 

l^herefore it is most humbly and respectfully prayed 

that the Hon'ble Gourt be pleased to issue a Writ of Mandamus 

or any other suitable writ direction or order ccxnmanding the 

opposite parties to treat the petitioner to have.joined on 

his post of Medical Store Keeper in P & T Dispensary-III, 

Mahana^r, Lucknow, on 1 6 ,10^82*|^entitled to receive his pay 

allowances etc, as admissible to hjba frdu the opposite parties.

Gosts of this Writ petition and any other relief which 

may be deemed just and proper in the circumstances be also 

awarded to the petitioner!

Dated.: May || , 1983,*
( ITED PRAECASH )

Advocate,
Counsel for Petitioner.



iQ The Hon’ ble High Ooart of Judioature at 

illakabaa Sitting at Luclmovli’i

Writ Petition No. of 1983

'v'A' Suneet Kumar

Versa s

" 0 ' Union of India & others • • • • • •

Petitioner

Opposite Parties

1
- . J

Affida-yit in sapport of Writ Petition

1, Sian^t Kamar aged aboit 27 years son of

Sri Rishi K e s h  lajaj , resident of HoUse No*.^101, Ganga Prasad 

Road, Lueknow, do hereby take oath and state as under

1 * That the deponent is petitioner in the above noted 

writ petitionli

2, That the contents of paras 1 to 14 of the Writ 

Petition are true to my knowledge,

3 ,  That annexures 1 , 2  and 4 to 9 are the true copies 

of their originals which the deponent has compared and 

annexure - 3  is the photo state copy of its original^i

Deponent

^  I--

Dated : ^ .5 ,8 3

I , the deponent do hereby verify that the contents 

of paras 1 to 3 are true to my knowledge. lo part of this 

affidavit is  false and nothing material has been conc^ed so 

help me God-iî
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Sigped and verified tkis ^  B ^ M a y  1983 within 

the lon’ ble High Goart GompouBd , Luekn©\|j*’

Deponent

I identify the deponent who has. signed before me‘4'

( Yed Prakash ) 

Advocate

Solemnly affirmed before me on

^  a «m.7V,^a by Sri Saneet Kumar,

the deponent who has been identified by 

Sri Ved Prakash, Advooafce, High Court, lucknow Bench, 

X .  Lucknow. 
y

I  have satisfied myself by examining the 

deponent that he understands the contents of this 

affidavit which have been read over and explained by 

,mdl̂
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t In the Hon’ble Court o f^ u d ie a t ^ ®  at

Allahabad sitting at Lucknou

Urit Petition No. of 1983

Sunaet Kumar ........................ ........... ..Petitioner

Versus

Union of India & o t h e r s . O p p o s i t e  parties

Anne XUrs No. .

)

INDIAN POST AND TELEGRAPHS DEPARTMENT

From
Corr-22 Seal.

General Planagsr 
In reply Telecommunications,
Please quota U.P.Circle,Lucknow

To,

Shri Suneet Kumar

House No.1 01 
.............. .. 0

Gang a Prasad Road 

Molviganj,Lucknou 

Dated at

SUBJECT

No. Staff /  1192-ES dt 19-7-82

Sub: Appointment in the cadre of Medical Store Keeper

^ _ o ____

Uith reference to your letterdt.10 .6 .8 2 ,it  is 

to inform you that you could not be located by the

Police authorities at the address given by you in

the attestation form a nd as such in your case Police

verification’ could not be done. In absence of the Police

verification report no further action can be taken by

this offic®.

Sd xxxxxxxxxxxxxx 
( S«N«Mukerji )

Seal



In the Hon'ble Wigh Court of-Mfficlture 

at Allahabad sitting at Lucknou

1 6

yrit Petition No. of 1983

Suneet Kumar.......... Petitioner

Uersus

inion of India & others ..................  Opposite parties

Annexure No.

To,

The General rianager 

Tele cotntnuni cat ion 

Ui.P* Circle;, 

Lucknoy-226001

3

h'i

Sir,

Uith reference to your letter No. 1192-ES/ 8 

dated 19-7-82 I beg to say that it is surprising that 

as to hou I could not be located at the address given 

in the attestation form. I am residing in that address 

since 12-8-76. However in this conection I beg to say 

that my areas falls under Police Station Uazirganj.

It is requested that necessary action may be 

Kindly be ;taken to get the verification at an early date 

and I may be offered appointment as early as possible.

Thanking You.

dated 22-7-82

S&al

For General Manager 
Telecommunicatio ri 
Uttar Pradesh Circle 
Hazratfanj, Lucknou-226001

four's Faithfully

( Suneet Kumar ) 
House: No. 101

Gang a Prasad Road 

flolviganj,

P.S* Uazirganj 

Lucknou



In the Hon'ble Court of 3udicature at

Allahabad Sitting at Lucknou

yrit Petition No. of 1983

J

Sun&et Kumar ...................... .. Petitioner

Versus

Union of India & o t h e r s . . O p p o s i t e  parties 

Annexure No. .......... ..

To,
The G.ri.T.

- U.P.Circle

Lucknoui.

Sir,

Uith reference to your memo No. Staff/i 192-ES/ 8 

dt* 5-10-82. I went to P & T Dispensary III 

Plahanaga r Lucknou for taking over charge of Fledical- 

Store Keeper today in the forenoon, but the l/C

refused to take my joining report on the plea that 

she ha s been instructed verbally by the D .E .T .  Lucknoy 

not to allow to join the candidate before obtaining 

his permisson*

My application uas foruarded through proper 

channel and I have been releived by the Principal 

K.G^s Medical College, Lucknouon 15-10-82 ( after­

noon ) in accordance uith your appointment order.

However I have left four copies of my charge

report to M.O. l/C Mahanagar , Lucknou, and a copy 

is also enclosed herewith for your time information

& neccBssory action.

Thanking You. Your*s Faithfully

date 16-10-82 Sd xxxxxxxxxxxxx
C Sunset Kumar )

ends H«No. 101,
Gang a Prasad Road

1. Charge report Molviganj, Lucknow.

I
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, . r In the Hon*ble Court ofJodicature at 

Allahabad sitting at Lucknou

/ 3

V,

J

Urit Petition No. of 1983

Suneat Kuraar.......... ................. .. Petitioner

l/ersus

Union of India & o th e r s .................... .Opposite parties

Annexure No. - T .

91I
m  ‘W

Seal: 16 OCT 1982

JoR* I

INDIAN POSTS AND TELEGRAPHS DEPARTMENT

( RULE 267, Posts and Telegraphs Financial Handbook,

Uolume I )

( Second Edition }

C H A R G E  R E P O R T

-- ^edical Storekes'
P&T Disp III

Certified that the charge of th® Office........ ................

Rahanagar, Lucknow
y.

taken Suneet Kumar
was l«linqaishtsd-/'a3«am«d/nradB over by (Nam e).............. .

To (Name ) ........ .........................At ( Place ) . . . .  ..............

on forenoon /  iAfi£x^ooD..^ll?t??.(Date) in accordanceuith> 

LU Ko.Staff/lJ92TE;S/8 Dated .? :!? :?? ,..From

Relieved Officer
Sd xxxxxxxxxxxxxxxxx 

Relieving Officer
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- r In th® Hon'ble High Court of Dudicature at 

* ' • '

Allahabad sitting at Lucknou

yrit Petition No* of 1983

Suneet Kumar ...................................... .......Patitioner

Versus

Union of India & others........ ................. Opposite parties

Annexure.. ..............

To,

The Director Telecom. 

( Central ) Lucknoy.

J

Sir,

Raaipectfully I be g to inform you that I got 

an appointment order No. Staff 1192-ES /  8 dt. 5-10-82 

for th® post of Medical Store Keeper, P & T 

Dispensary III Mahanagar, Lucknou from the T«

U«P«Circle, Luckno u.

I uas asked to teport for duty, within fifteen 

da ys. Accordingly I went to the Medical Officer I /  C 

Maha nagar to take ovar the ch'ar-ga but I was not 

allowed to join. The Medical Officer l/C told me 

that D*E*T* Lucknow has warbly ordered that I may not 

be allowed to join. However I have submitted a 

copy of the cha rge report to G#M,T« on 16-10-82.

I would request you kindly to allow me to 

attend my duty.

Thanking You 

dt. 2-11-82

Y'our's Faithfully 

Sd xxxxxxxxxx 

( Suneet Kumar )

H.No. 101,

Ganga Prasad Road, 

Molviganj, Lu cknow



In the Hon*ble High Court of Judicature 

At Allahabad Sitting at Lucknow.

1 s t

Writ Petition. No.

< 4

Suneet Kumar

of 1983

Petitioner

Versus

Union of India & Others .....................

Annexure No. . 7 . .  •

Opposite parties
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In tha Hon'ble High Court of 3udicature at

Allahabad sitting at Lucknoy

Urit Petition No. of 1983

4

Sunaet Kumar.......... .............................. ... . Petitioner

Versus

Union of India & o th e rs ............................ Opposite parties

Annexure No. . . 6 ..........

Regd. A«0*

From: Sri Suneet Kumar son of Sri
^ /o , 101, Ganga Prasad Road,Molviganj, Lucknou.

Through : Girja Shankar Shukla, Addvate
403/140 Katra Biz am Beg, Lucknou.

To
The General Manager,
Telecommunication,
U.P*Circle, Hazratga n j , Lucknou.

I

V,

Dear S ir ,
I ha ve been instructed by my above named client to 

give you the following notioeJ

1, That my above named client was offered provisional 
appointment in the said cadre ( Medical Store Keeper ) in

the pay scale of Rs. 330-10-38O-EB-12-500 EB-560 in the 
P and T dispensary - III Ma hanaga? Lucknou, vide your memo 
No. Staff /  1192-ES /  8 dated 5-10-82.

2, That after receiving the said letter my above named 
client on 16 ,10,82 uent to join and take over charge ofWiiaic-

nedica 1 Store Keepe? But' the Medical Officer Incharge refusa 
to take his joining report on the plea that she has been 
instructed verbally by the D«E,T« Lucknou not to allou him tw 
join before obtaing his i .e .D .E .T 's  permission,

3, That on hearing this he uas too much astonished as
he uas already relieved b̂ t the Principal K.G.Medical College 
Lucknou on 15 .10 .82 . He left four copies of his charge repor 
uith M.0#Incharge, Ma hanagar, Lucknou uho refused to 
acknouledge it .

4, That my above named client has also sent a letter to 
you on 16 .10 ,82  but since than he has received no reply for 
the reasons best knoun to yourself.

5, That since then uherever my said client uent there he 
had been told that the matter is under consideration.

Nou you are asked through this notice to enquire into
the matter and report to my above named client uith in ten
days after the receipt of this notice failing uhich neccess*
legal action uillbe taken for tbe mental torture as uell as
precuriary losses uhich my above named suffers during this, 
period.

CH Your's Faithfully 
date 22/ 3/83 xxxxxxxxxxxxx

.( Girja ShanKBj j

Advocate



In the Hon’bla High Court of Judicature at

Allahabad sitting at Lucknoy

yrit Petition No* of 1983

Sunset Kumar ........ ............... ................ Petitioner

Versus

Union of India & others . . . . . . . . . .  Opposite parties

Annexura No. . . ............

To,

The General Hanager 

Ui*P*Telecoturnuni cation 

U • P •'* Cir cIb I 

Lucknou.

J

w

Sir,

I shall be grateful if  you kindly provide 

the names & place of posting offive candidates 

uho yere selected for the post of Medical Store** 

Keeper yith me. The interviey ya» held on 11 Nov. 8O4

Received,/

Sd/- IIlegible 

Seal 27.4.1983

U»P*Telecommuni cation 

Uttar Pradesh Circle 

Hazratganj, Lucknoy-226001

Your's Faithfully

Sd xxxxxxxxxxxxxxx

( Suneet Kumar ) 

House No. 101, 

Ganga Prasad Road, 

Rolviganj, Lucknoy,

'■o, X;:
V O

i
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BEFORE THE CENTRAL ADMIHISTRATIVE TRIBUNAL 

. CIRCUIT BENCH AT LUCKNOW

'4

i ,  l 7 IM "

u. a.

T .A .N o .1153 of 1987

Smneet Kumar

Versus

Union of India and others

. . . .  Petitioner.

Opposite parties.

COUNTER AFFIDAVIT

I ,  D.N. Singh, aged a b o u t y e a r s ,  son of

j Divisional Officer Engineering in the

■'t

Telecome Engineering Division Faizahad do hereby

u

i h - - '

solemnly affirm and state on oath as under
- f  ■Jka.'*

1. That the depoaen.t is Divisional Officer Engineering 

in the office of Telecome Engineering Division 

Faizabad and as such is fully acquainted with the 

facts of the case. The contents of petition have been 

read over and explained to, the deponent and its para- 

wise reply is as follows t

2. That the contents of para 1 of the writ petition 

are admitted to the extent that an advertisement was 

released in daily news papers inviting applications 

for the appointment of Six medical store keepers in 

various Post and Telegraph Dispensaries located in 

Uttar Pradesh ,'

3 . That in reply to the contents of the para 2 of

the writ petition only this much is admitted that the

petitioner v/as finally selected for' appointment as a

store keeper and was got medically examined by Deputy

. • »/2»
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Chief Medical Officer,

4 . That the contents of para 3 of the writ petition

are not disputed,

5 . That in reply to the contents of para 4 of the

writ petition it is stated that after medical exami­

nation of the petitioner the matter was referred for 

verification of his character and anticident as it 

was a prerequisite condition prior to appointment of 

the petitioner. The verification was naturally to 

take some time and the petitioner had to vfait for his 

appointment,

6. That/in reply to the contents of para 5 of the

writ petition it is stated that the police verifica­

tion of the petitioner could not be done as he could 

hot be located by the police at the address given by 

him in attestation form.

,  .-...I

7 , That with respect to the contents of para 6 of 

the petition it is stated that meanwhile after the 

petitioner was offered the appointment certain changes 

took place in the government policy, accordingly to 

\ghich the paramedical staff in the Post &  Telegrahph 

dispensaries including store keepers were divisionali­

sed and ceased to be a circle cadre staff, as a result 

of which the paramedical staff came under the adminis­

trative control of D.E.T,  Lucknow instead of G.M .T, 

U.3?,, circle, Lucknow. .

8 . That the contents of para 7 of the writ petition 

needs no comments.

9 , That in reply to the contents of para 8 of writ

petition it is stated that no doubt the petitioner
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was offered the appointment of medical store keeper 

vide G*M,.T. Luckaow memo No. Staff/1192/ES/8 , dated

’ at Lko. 5 .1 0 .8 2 , with the,direction to report for 

duty in the Eost & Telegraph Dispensary I I I ,  Mahanagar 

Lucknow, but meanwhile.due to divisionalisation of the 

paramedical staff the D .E .T . Lucknow having become 

the controlling and the appointing authority, was 

duty bound to satisfy himself about the correctness 

of the formalities. The petitioner was not as such  ̂

allowed to join his duty. The D .E .T . Lucknow desired 

that he should be supplied with all the documents to  ̂

verify and satisfy himself about the correctness of 

all the formalities which are normally observed by the
I

appointing authority before offering the appointment. 

Hencetiere was no intention at all for the denial of | 

appointment to the petitioner as alleged.

10. That in reply to the contents of para 9 of the
 ̂ ' 

writ petition it is stated that due to change in the 

government policy the D .E .T . Lucknow being the appoin- 

ting authority had to satisfjj himself about the 

correctness of all the formalities T?*iich resulted 

delay in appointment of the petitioner as stated in 

para 8 above.

11. That in reply to the contents of para 10 of the 

writ petition it is stated that the correct facts 

have been submitted in para 9 above. The delay in 

appointment actually occured due to verification of 

correctness of the documents and formalities as statec 

in the preceeding paeagraphs.

12. That in reply to the contents of para 11 of the

petition it is stated that after verification
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of the formalities the petitioner was directed by the 

D .E .T . Lucknow telegraphically vide his no,E~414/

Coded SLV1730/10 dated 10 .5 ,83  on his two known 

addresses at Lucknow/Kanpur to report for duty in the 

Post & Telegraph Dispensary I I I  Mahanagar, Lucknow. 

Actually the verification of the formalities and docu­

ments submitted by the petitioner had taken some time 

which happened as a, result of change of policy of the 

department. It is pertinent to mention here that the 

remaining 5 candidates who were selected against the 

announced vacancies were given appointment by the 

G.M.T . ,  U.P.  Circle, Lucknow after completion of all 

the formalities including the police verification 

reports which were received in time. In case of the 

petitioner the police verification report was delayed 

as a result of incomplete address given by the peti­

tioner in the attestation form. Had the petitioner 

given complete address in the attestation form, his 

police verification report would have been completed 

and received within time and he could have received 

his appointment letter alongwith other five candidates 

as stated above. In fact delay in verification of 

the petitioner's police verification reports was due 

to the mistake of the petitioner of his own, for which 

he himself is liable and not the respondant. ( A true 

< 9 ®  copy of the telegrams dated 10 .5 .83  is being annexed 

herewith and marked as iinnexure No. G.A.-I &  C .A .- II.)

13. That in reply to the contents of the para 12 of the 

writ petition it is stated that no new facts have been 

raised rather repetition of the previous contents and 

that have already been replied in the preceding 

paragraphs. _
• • • / & •
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14, That in reply to the contents of the paaa 13 of

the wi' ît petition it is stated that out of six candi- ' 

dates five were given appointment by the G.M.T. U .P, 

Circle Lucknow as their P .V .K , *s  were received in time 

due to complete address given by them in the attesta­

tion forms as stated in para 11 above. The delay in  

appointment of jbhe petitioner actually caused due to 

delay in verification of character and anticident of 

the petitioner which happened as a result of the 

mistake of his own by giving incomplete address and 

further change in the policy of the Govt, vesting 

the powers of appointment etc, in D .E .T . Lucknow.

Though the petitioner was asked telegraphically to 

report for duty in the Post &  Telegraphis^iy to*

M e  jtoiy I I I  Mahanagar, Lucknow by the

D.E .T ,  Lucknow on 10 .5 ,8 3 , but he failed "to report for

duty. The petitioner also failed to approache the
/

respondants either personally or through an applica­

tion showing the reasons for not taking up the appoint­

ment offered to him till 7 ,6 ,8 5 , Later on, the erst­

while Post & Telegraph department was bifurcated as 

•department of Telecommunications and the department 

of posts, separately as a Govt, P M ic y , Consequent 

upon formation of a separate Department of Posts it 

was decided that the Post &  Telegraph Dispensaries 

located in U.P.. Circle may be transferred to the 

charge of the Postal wing, accordingly the Post & 

Telegraph Dispensaries located at Lucknow were trans­

ferred to the charge of Director postal Services 

Lucknow with effect from 7 .6 .8 5  vide memo no. ADM(5)/9- 

Disp/1 dated 12 ,6 ,8 5 , Under the changed circumstances 

the respondant are not ha'^ ng any control over the 

_  Post &  Telegraph Dispensaries located In U .J . Circle

1-̂ .t' 

/
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including at Lucknow and vesting with the powers of

appointment etc. ( a true copy of the orders dated

12 .6 .85  is being annexed and marked as Annexure G.A.-

I I I .

10. That the contents of para 14 of the petition are 

denied. It is stated that the grounds taken by the 

petitioner, all are misconceived and not tenable in 

the eyes of Law. The petitioner is guilty of his own 

action for not reporting to duty and as such he is not 

entitled for ,the pay as claimed. The principle is 

well settled that ’No work no pay’ . The petition 

thus filed by the petitioneris liable to dismissed 

with cost.

16, That no remedy is available for a person like

the petitioner vjho is neither a government employee ^noi— 

a daily wage worker under trie provision of Section 19
i ,

of the Central Administrative Tribunal Act, 1985, 

hence the petition of the petitioner pending before 

this Hon’ble Tribunal is liable to be dismissed on 

the said score alone.

Lucknow.
Dated*. 1 .3 .9 0 .

Inr'--

D^jionent. 

Verification

I ,  the above named deponent do hereby verify that

’̂ ft^^^^^^tST^ontents of paras 1 to 14 of this counter affidavit

are true to my knowledge and those of paras IS and 16 are

ilR sxmi*

O-'-h ’
rnrnt l̂ neteflw

believed by me to be true.

Signed and verified this on 1st day of March 1990 

at Lucknow.

I

onent, —
I identify the deponent whorn . 

has signed before iie.
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paPAP-TKEHT of TaLiiCO/Iilll:! ICATJPJi^

Froras-
The Dii-ector Telocoramu?ricatious . ,

(Central ArsA}_ , n
Seth B u ild iSg T T ^^M iT t^^la  Cinema, i'iawa:̂  Kisaore Aoad,

Hazrat^TJ';\i''^cknow-226 ar

To;-
1 . /T h e  

The 

' The 

, Thck 
13 , The.

6 . The

7 . The

CUOT

1 O.The 

-1-1. The

12 , The

13. The 

^U . The
!5, The 

j. The 

1 -K The

laNjho

19.
20.
21 . The

The

G .M .T . U .P . Circle, Lucl 

P ,M .G. U .P . Circle,.Luck
D.M, Telephones,' LucknoTfT... .  ̂ t i
Ej.M.O, Office 0?, the„G,I4^T. Circle, I^cknow.

D .E . Teleg, LucknoxT. ' ' \  . / v'
Superintending Engineer, P&T Ci-kl Circle, Luc-oiow. _

Executivs Bnjineor. P&T Civil ,I « c t o W ..
ixscutive Engineer, pat Brectrioai Division, Lue..now,

Director TeleGor*-(MG±ntejiance) LuVknow.

A.E» Incharge. C .T .S .D . Lucknow.
-A.E. Inchar-e. C .T .T .C . Patna Houscj, L u c .O T .

C .A .O . C^elecom. Accounts) Bhopal

D .E .T . Long Distance. -Lucknow.

D .E , Phones, Lucknow.,,:'.

5 .5 .P .O a  Lucknow.

Post i'laster. G'.P.O, Luckn<^

Ghief Supdt.. C.T.O.'VLucfc
5 .5 .R .M . ’ 0 * Division, Lu{2̂ :novr.

Manager. R .L .O . LucknoWx _
'irector Postal Acc9ijms. Aainahad, Luclcnow.

Di^^^tor Telec^oja^^entral. Area) Luclmow.

. ou s e , Lalh agh, Luc loi ow,

No. ADM(S)/9-Bisp/l
Bated at Lucknow, the [ -6-t985i;

Sub:-
Transfer of P&T Dispensaries at Luclmow f roa the charge of the v 

D ir e o le lT e lie o .. (Central Area) Luctoow to Direetor Postal Servioes,

Lucknow.

In pursuance of tHe D,G . PSffl He-.,- "V
j A 07 "K iQnr cind f f'i T IJ p. Circle? Liic.’.'>;now Henio. No. hott/M'*1/O n .i i /

dated 2^ 5-1985 " th- char-go of all' the three P&T Dispensaries functioning a:t

iS o L t e f  h ' ;  ?oen tan d :?  o^er by the Direoter io le e e .. {Central Area) luclcne,

to the Director Postal Service, Lucfaiow with efioct from 7-6-.1985. .

o ffice .

All future correspondenee, if-any,, nay plea;;e ^0 made with that , ....

-V

( A . K . Navik>--.-r "  '
Asstt. Director Telecom*'.'(Adcm; 

(Central Area) LuckaOTT-226 OOU-

Copy for info.rmation and necessary action to the following

2.
3.

The H.O. Incharge. P&T Dispensary I , H a zr a tg a n j , . LucLnw. r 
The K .O . Incharge. P&T Dispensary I I .  R ajend ra  Nagar, Lxicknow.. 

•The M.O. Inch^ge^_.P&T._Disp:£n^ary_ I I I .  LuclaioWr

#/r , f h  

(a .K . .Navik)

Asstt. Director Telecom.
(Central A r e a ) ' Lucknow-226 001

Phone No. .33750.

( I i v 4



■ *

1

BEiORE THE CENTRAL ADMIN^RATIVE jggax TRIBUNAL 

CIRQJIT BEKGH At C u QCNQW*

T*A« m»ll53 Of 87*

5' S s  » ........

Suneet Kuniar • • •  • • •  • • •  • • •  f^etitdoner*

Versus

Uq I chi of India & others • • • • • • • • • •  opposite —
parties*

lA

"V<

REJOINDER AFFIDAVIT*

I ,  suneet Kuraar aged about 34 years son of 

' Sri Rishi Kesh ®ajaj , resident of hoiB e no-101,

Gan^a Prasad Road# Luclaaow# do hereby take oath 

and state as under*-

1» That the deponent has read and has been

e:qplain^ed^the contents of the h unter  afflda-vit file-d 

on behalf of opposite parties which he had understood*

The contents of para^ 1 of the counter affidasrit

needs no reply* ^

2« That the contakts of paras ft 2 to 5 of the

counter affidavit needs no reply as the contents 

of paras 1 to 4 of the petition have been admitted therein-

3 # That the contents of para 5 of the peti'j^on are

correct reitereted and whatever contrary has

stated in its  reply in para 6 dt the counter affidavit 

are wrong and denied. ,The pet^JJ^n^r* s house falls
^eJk*>-<rtO

within P*S- wazirganj/^but no efforts were nade to 

locate the deponaat at the address and police station 

given by him by the oppoiste partes*

I

,4>
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4 . That the contents of para 6 of thi^opetition
(ifeoDkfeldl’ * ■ .

are correct and i^inpsia^ea and whatever ODntrary has been 

stated in its  reply in para 7 of the counter-affidavit 

are wrongt and denited# It  is  subroitted that the 

a llegat^ns  of changing policy are not correct as 

9^  other candidates selected alongwith the dei^dSMt 

were given posting in persuaroce of the appointinait 

letter but the deponent «as denied the same boiefit 

Illegally  and arbitrarily*

5* That t^S '^n ten ts  of para 8 of the countei>-

a ffid a v it  i^aes no reply*

6* That the cptaets of para 8 of the petition are

«orre<bt and reiterated and allegations about the 

devisi<6nalition etc* made in this para are not admitted* 

5!he deponent was illegally denied the posting and 

was not allowed to join arbitrarily and roalafide*

7» That the con tents of paras 9 and 10 of the

petiton are correct and reiterated and theallegation of 

< " y^'-^'^^J^-the change in Government policy and verificationf dooo-
7

jpnaits etc* are not admitted * tn any case the deponent

I' _

I, cannot be made to suffer cai account of such laches on the

part of the oj^posite parties specially when othex:.

five candidates selected alongwith the «©ffl^aka^ were 

given the benefit of joining the seirvice in peirasaince 

of their appointment letters issued by the opposite 

parties Ji

8* That the contents of para 11 of petition are

correct and reiterated* I t  is  submitted th a t_^e  depoaent
- ''^High

filed  thetiRcfc* petion in the |iHo»*bl^Oourt on 5-5*83

and therafter he received an endorsement dated 10*5*33*

®ie deponent replied the same and demanded that it

• • • • • »  3
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}

diould be confiuned that he shall be treated in the service ' 

from 16*10.82 as he had already subnitted his joining report by 

submitting the charge report to M.O. Incharge,Mahanagar. A Photo 

State copy of the reply is being filed herewith as ^nnexure 10. 

No reply of ^nnexure 10 was ssnt by the opposite parties.

I .

9. Thit the contents of para 12 of the petition are correct

and reiterated and the contents of para 13 of Counter Affidavit

needs no reply.
‘T

10, That the contents of para 13 of the petition are correct

^ d  reiterated vihatever contrary has beoi stated in its r^

in Para 14 of the Counter Affidavit are wrong and denied..

It is specifically wrong and dm ied that'the deponoit 

gave his incomplete address. The deponent gave his complete 

address and also mentioned that his house falls within, the 

•■^Police Station ’Va2irganj,Luckno'A', but the Character Verification

' .delayed owing to the fact that the opposite-parties failed

^  ■ "  ' ■ "  '  - 
^ P a p e r s  earlier for character verification at the

address and Police Station, given by the deponent. As the 

deponmt was not allovyed to joini in persuance of the appointment 

letter he filed writ Petition on 5 .5 .8 3  .On receipt of the 

Telegr^ii dated 10. 5.83 the petitioner repl;Led the sspe on 16.5. 

1983 but the opp. parties failed to confiirn that the deponsit 

shall be treated on duty from I6th.October 82. It is also 

submitted that viien the appointm^t letter w^s issued and the 

deponent, sub-aitted his charge report on 16. 10. 82 ,the d ^ ia l  and

refusal by the opp. parties to aH-ow the petitioner to discharge his doty

\

»•»» 4*
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in p©3Esa»a»#e of the charge report ^bm itted by hiai 

is  illegal and malafide on the part of opposite-- 

parties and oppoiste - parties are not entitled to 

dearive any advantge of its  om  JfiSTTatches on the 

false plea of change in jjollcy and other such manners* 

The deponent is^^rt^fed to all thebeiefits of service 

*ii^  since he submitted his joining report on 16th Oct» 

1982 and ihe ilsentitled to salary fetc^^rom that day* 

®ie oppoiste parties are not^-BBckitoa entitled to 

derive any benefit of annexure G«A«3 as all the 

opposite -parties came and worked Bnder the opposite 

party no*l*

That with refereice to para 15 of the 

Sun ter-affidavit it  is  subraittid that the depc»ent 

with an intent to discharge his duties submitted 

his charge report cai 16th October 1982 but he was

illegally  denied to work on the pest he in

srsuance^of the appointment letter* The depo|nent

to^m atter but the opposite - 

parties have dealt with the deponent ^»feb^^.shear 

discrimination and in an arbitrary manner* The 

deponent is  entitled to all the benfits of salary ett- 

from 16th octobef 1982 as he ne«er oomraittad any 

fault or default in joining the services* The 

petition is  liable to be allowed#^

12* That the contents of paral6 of the oomtei>

affidavit are wrong andcAenied* The petiticxifiis 

to be allowed with costs throughout*

Datedi- VS
Deponent*
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Verification

I, the deponent nained above do hereby verify 

that the contents of paras 1 to 12 of this affidavit 

are true to miy knowledge .

Signed and verified this 15th. day of March, 

1990 within the a v i l  Court Compound at Lucknow .

Deponent.

I Identify the deponmt who has signed 

before me .

Advocate.

2 ^ , ^ .................

'•“''’fe to Shrl......  /}  ^

1 havesat;j;̂ j 
:*»ncBt*ti)3c hv • •’ ‘V K-.&r=r;«n-

Cf ^ri, V,;.
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ORDER SHEET

IN THE HIGH qpURT OF JUDICATURE AT ALLAHABAD
------- -------- _ _ N o . --- --------------------- of 198 .?  .

-vi'.-

Date ' Note of f)rogress of proceedings aad routineorders

I, •, * %

Dated of 

which 

Case is 

adjourned

1 2 . . ■ ■ - 3
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BJ THE CENTRAL AO^INISTRATIUE TRIBUNAL

ALLAH/!BAD BENCH . ' .

^3~A Jhornfvill-Road', A3lahabad-211 n01

T.A.fio. 1153 of 19S7

l\!o<,CAT/Alld/3ud/) ' D^ted the s
h o l { q i  ,  — ^4 - , - ----------------

/-umK^iLl m a r .,^ .......  . a p p lic a n t ' s ■

!  ■ VERSUS

 ̂ ■ ' ■ RFSPnMnrMT>̂  ■

jJ* ^hri Ved .P5;*pt<ash, Idvccof'n, tticknpu High CouJ't,l.iicHt»3u*.

' 'I ; • '

■ 2» * *Psnchoua|Advocnv^jyLycrfcnou■ vtigh woiit't^tuclcnoi?#

Whereas the marginally noted cases has.been 

transferred byt.ceknrjf.1 Ui.-lh C>Jt;£j> ’• Hr.Ho. -uhr

provision of the Administrative Tribunal Act XlII of 19B5.and • •

registered in this Tribunal a®'aboJB.. .'

Hrlt Petition « g ._ 2a^r. _  | The Ti-lbwal has fixed date s

- i of i M L £ i _ 1 S a i / f h e  _■

D |[ Hearing of the matteî jt Gand'.iiShavan

■Islng out of order |.ueknow(||IB0^g)^j|l!;gggk)

on your behalf by your some

Cgurt arisinn out 

dated . .

passed by ' f  ' I ‘
' ' ' I  one.ouly authorised'to Act and

■ .— _ _ _ —  ---   I plead on your behalf

the matter will be heard and decided in your absence. '

, Given under my hand-Seal of the Tribunal this 

^ — ---- - 1989,

dinosh/



i f K  :

IN THE CENTRAL AOTlNI-STRATIVE.TRlBUNAUALLflHABAD
CIRCUIT QEiCH, LUCKNOW ’ p .

Gandhi BhawanyO'-'p.Rosidcncy 
Lucknow -  ̂ j

i'Jo.'--AT/LK0/3ud/CB/  ̂  ̂ ^tcd the

-T.A.rH.y'̂  of  ̂ ..'yj

Worsus

RESPOWDEWT's

/? •*

'iihGreas the marginally noted cases has been transferrGd by

Under the provision of the Administrativ/c

// Tribunal Act 13 of 19,'?5 and registered in this Tribunal as above.

Writ Petiticn 

of^198 ^

o'f the Cour'ferr̂ f

of Ortiof̂ 'dated 

j ____  p a s s e b y

^arising out

:— ][
I The tribunal has fixad date, nf ■ ;

I ' 1'̂ 3 , The hearin;

__  jf of the matter,

I If nf aprearancrj is made 

^  I on your behalf by y'n-'r'snmn

5 nne duly authorised to A^t . 

. I anH plead on your behalf

thQ matter will be heard and decided in your abssnce.

Given under m.y han'i seal nf the Tribunal this

v

dinesh/

')/ DEPUTY, REGISTRAR



CIRCIjIT- bench ,LUCKNOW

Jo»CAT/LKO/aud/CB/

T .A .No ,

. ■ . 
' ^ '  i  I ■'Tl Cl̂ (_ 1-

Gandhi Bhawan,0-p,RosidGncy 
Lucknow - ■

I

'' To A n - '  \

j \ P P L Z Z < - , : . j  * 0

P i  . ^ j U f

i S ) '  '

~t.7ir —
,y . ■

(i. >>-' r

i L f f  spoto]9^ o f ,  r .'c
j '

4 h o i:/i  't k  . „ g i „ 3 U y  noted has boon tranaforrod by

Under the provision of the Administrativo

- ^ A P t  13 o f > ^ .^ ^ ^ ,j ^ ^ 3 t e .o d 'i n  this Tribunal as above.,.

'"’* •’ ’"5 }■) j  f

TheUrit/unal '̂has fixed date, } ^  ""
Writ Petition No. 

cf 198 "~'Tr^ i

(

of the Court of I

158 , The hearinf*

of Crdor dated 

_______ _ passG-f by

-  ̂ of the matter.

^arising cut I Tf
I if nr appearance'is made

— j on your behalf by "yn-n snme '

ane duly authnrised to Act
I

anri plead on your behalf" 

tho mattor uij.1 bo beard and dooidoH in you,- abaonoo.

Gi«/cn undor «.y han-l aaal cf tho Tribunal, tbia

W ’

\ V w
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